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1. he Sub Divisional Officsr,
Telgcommunications, Armoor,
Nizamabady District.

The Telecom District Engireer,
Nizamabad.

The Chief General Manager,

Telecommunications, Doorsanchar

Bhavan, Hyderabad. .« Respondants.
i < vur wie Appliczant o Mr., K;Uénkétasua a Rap
Counsel for the Respondents : Mr, N,R.Devaraj, !|Sr.CGSC.
CORAM:

THE HON'BLE SHRI JUSTICE Y., NEELADRI RAC : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (AOMN.)
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{ as per Hon'ble 5ri R.Rangarajan, Member(Admi

Heard Sri K.VenkateSWaré Rao, learned
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not engaged after 31.5.1989. Henceé, the guesti

the break does not arise. As such, he is not e

claim seniority on the basis of his earlier service in

different spells,

4, In view of wnat is stated by the applicant,

presumed that he had gained some experience in the work in

Te lecom Department. So,
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if he is engaged in preference to a fresher whengver work

is available. So, the only relief that can pe gpanted is

to direct the 2nd respondent to { __EBngage the applicant

as Casual Mazdoor in preference to freshers whenever there

Tf the applicant is going to be reengaged in
who are

is work.

pursuance of this order, none shall be retrenche
-already in service.
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To
. 1. The Sub Divisional Officer, Telecommunications,

Armoor Nizamabad Dist.

2., The Telecom District Engineer,
Nizamabad.

3. The chief General Manager, Telecommunications,
Doorsanchar Bhavan, Hyderabad.

4. Oae copy to Mr .K.Venkatewwar Rao, Advocate, CAT Hyd,

5. One copy to Mr . N,R.Devraj, S5r ., 0GSC.CAT Hyd.
6. One copy to Library, CAT.Hyd.

7. One spare COpY.
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